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¢ IN THE CENTRAL ADMINISTRATIVE TR IBUNAL
W/ ' , ERNAKULAM BENCH

bvo 487/92

Date of decisien: 11-8-1993

Rameshkumar VG ' : ~Applicant
Mr VD Satheesan ~ Advecate for applicant

Versus

1 Assistant Superintendentvmf
« Post Offices, Ernakulam
Sub- Divisien, Edappally.

2 The “hief Postmaster General
Kerala Circle, Thiruvananthapyram

3 Superintendent of Post @fficés,
Ernakulam Divisien.

- 4 The Postmaster General
Central Region, Kochi

5 Union of India represented by
Secretary, Ministry of Cemmunication,
Central Secretariat, New Delhi ~Respondents

- Mr K Karthikeya Panicker, ACGSC :Advocéte for reép@ndents

CORAM .
HON?BLE MR N DHARMADAN, JUDICIAL FMEMBER
C ' AND - - L
‘ HON®BLE MR R RANGARAJAN, ADMINISTRATIVE MEMBER

JUDGRENT

N_OHARMACAN, J.M

“Applicant, whaiénregularly appminted aé txtra
Departmental Delivery Agent (EDDA, for short) in
Kuttikattukara P.0.,has Filed this G.A. under Section
19 of the Administrative Tribunals Act of 1985, challenging
Annexure 5 order, by which it yas prapméed to terminate
his services en the basis of seme complaints and further

inquiry.'

, E . /:
2 Accoerding te the applicant, he werked as EDDA in

the same Post Office for some time and when regular
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selection was initiated by the 1st respendent, he filed
.4, 1204/90 appréhending'that he will naf be considered
for regular selection. That case was heard and ailéwed

at the admissien stage by Annexura~1 judgment directing

the first respondent to censider the aﬁplioant alse for
regular s;lectimn in the said Pest “ffice. Accoerdingly,

in the rsgdlar selectipn, the applicant uaé selected and
appainted.- He jeined duty en 18,3.91, After about a

year of servica,.Annexure-S has beén issued, calling upen
him te show cause why his services sheauld net be t erminated.
On receipt af the abeve order, he has filed Annexure-6
representation on 18.3.92 befere the first respendent.
Since ne feply has been received from the coencerned
autherity, he apprmachey this Tribunal with this O.A.

3 ' Respondents have filed a:reply statement.’ In para-7,
they have stated the reasan éar the selectian of the
appiicant.' |

" 7.The candidates directed by the CAT will
turn sut te be 35 years of age very soen and
fer him te find an empleyment in a State
Govt. is very remote when comparing the
candidates appeared for the interview. In
his case, he has alse got experience in the
- field as he worked as substitute EDDA '
Kuttikattukara for seme time. Considering
all these, I select Shri V@ Rameshkumar,
Vellopillil Heuse, Kuttikattukara as the
mest suitable candidate for the regular
appointment as EDDA Kuttikattukara,"

4 When we have asked the&cmunsel as to what irregularities
v (i g |
have bean/cmMmitted&ﬂmm,selectimn af the applicant,@uth Gx~u4ﬁg

respendents have brought to aur netice the statement in

para=9 of the reply statement, which reéds as in page-3,
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"9, The selection proceedings were revisued

by PMG's Central Regien and it was ebserved

that the selection was irregular. The

applicant had secured the louest marks in

38LC Examination amongst the candidates

appeared fer interview. He dees net -came

any preferred categery. The Hen'hle CAT

had only directed to consider him in the
intervieuw. Ignoring all standing instructions,
the applicant was selected on the ground of

-age and past experience, for which no instruction
exists. ASP Sub divisioen yas asked to terminate
the services of the applicant. But as per the
interim order dated 26.3.92 in C.A.No.487/92,
the efficial was not terminated frem service

and he is still centinuing in the pest,®

5 After careful consideratioen ef the pleadings and
arguments, we afa\satis?ied that theré is no irregularity
in the.selectimn warranting dislmcaﬁi@h of the applicant,
The applicant, hav ing sgme'experience on acceunt ef his
'past'service was found te be the best candidate for
selectien,and the first respondent after considering all
aspects, in the light of the above saigd guidélinés,
-§g;ected”thg\geplicant and appointed him as EDDA. Later‘
on, an thevbasis of some complaints, the éostﬁééter
General, Céntral Region, éppears ta have examined the
appointment of the applicangvand came to the conclusion
that—the’éelectién was made soelely an the basis of marks
obtained by him in the SSLC and alse giving Qaifghtage

fer his past sérvice, under t he rules, |

6 In £he facts and circumstances ef the case, we are
unable‘tm sustain these twe reasens stated in the regiy
statement. As indicated abave, since tharé is nm.
irregularit§ in the regular selection, ue see n@.r§asmn

Wi b AR
te upheld the Annexurm-s,mrdg;~é$ﬁfgrminati@n. It has been

. -
repeatedly held by this Tribunal that proper selection, 4

Car ) . ' )
cannet be opﬁ&seaL51mply 8n the basis of complaints filed 57

bl



éandidates.

7 In vieu of what has been stated abeve, we are
e Q?F

unable 99 support the stand ef the respendents

and accsrdingly, we quésh Annexure-5, Since the

applicant is continuing on the basis of the Interim

Opder, ne further direction is necessary.

8 Appiicatidn is allowed. There shall be ne

order as te costs. \
B RANGARAJAN N DHARMADAN :

ADMINISTRATIVE M;NBER JUDICIAL MEMBER

11-8-~1993

P/11-8



" LIST OF ANNEXURES

1. Annexure=1 Copy of judgment dated 21.12.90

of this Tribunal rendered in
DA 1204/90
2, Annexure- 5 - Copy of lMe Ne.DA/ Kuttikattukara dated

12.3.92, Ernakulam Sub Divisioen,
of Dffice of the Asst. Supdt. of
Post Dffices.




